PIL No. 1 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH
THE HON’BLE MR JUSTICE S.R.SEN

28-11-2014

Mr. K. Paul and Mr. JM Thangkhiew, learned counsel, appear for

the petitioner.

Mr. ND Chullai, learned Sr. GA, assisted by Mr. R.Gurung,

learned GA, represents respondent Nos. 1, 2 and 4.

Mr. SP Mahanta, learned Sr. Advocate, assisted by Ms. A.
Thungwa, learned Advocate, registers his presence for respondent No.
3.

Mr. HS Thangkhiew, learned Sr. Advocate, assisted by Mr. N.
Mozika, learned Advocate, registers his presence for respondent Nos.
6, 10, 14 and 15.

Mr. S.Chakravarty, learned Advocate, is for respondent Nos. 7, 8
and 11.

Mr. BK Das, learned Advocate, is present for respondent No.9.

Mr. MF Qureshi, learned Advocate, is the counsel for respondent
No. 13.

It appears from the order dated 11.04.2014 passed by a Division
Bench comprising two of us (Hon’ble Mr Justice TNK Singh and Hon'’ble
Mr Justice SR Sen) that some multistoried RCC buildings beyond
permissible floors of G+3 have been constructed or are under
constructions in Shillong City which has been categorized as Zone-5,
for having the propensity to invite high seismic disturbances in case of
earth quakes. It seems that the Meghalaya Urban Development

Authority has earlier given special permissions for raising some



Government Buildings beyond G+3 and in line thereof has also granted
permissions for raising some private constructions as well, in violation
of the Meghalaya Building Byelaws, 2011. Obviously such permissions
are meant only for commercial use. The aforesaid order passed by the
Division Bench contains detailed reasons for issuing notice and
restraining further constructions beyond G+3. Temptations on the part
of the Meghalaya Urban Development Authority to provide sanction in
violation of the Meghalaya Building Byelaws, 2011 at the risk of inviting
a larger scale probable seismic disturbances on account of interference
with ecological balance need to be closely examined. As in such cases
of violations, normally a group of officers work together in an organized
manner, some time also for extraneous consideration, it would be
appropriate to seal the records, for the present, in respect of such
buildings which have been identified in the report of the Committee
constituted by this High Court. In order to entrust this job to an
independent agency, we think it appropriate to direct the local
Superintendent of Police, CBI, Shillong to act as an Officer of the Court
only for this limited purpose, without registering a case, to seal the
records for production before this Court on the next date of hearing. As
regards registration of case, only upon examining the facts of each
case it can be so directed, if found necessary, and also upon hearing

learned counsel for the parties.

Let this matter be listed on 05-12-2014.

JUDGE JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



Review Pet. No. 9 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH
THE HON’BLE MR JUSTICE S.R.SEN

28-11-2014

Mr. HS Thangkhiew, learned Sr. Advocate, assisted by Mr.
N.Mozika, learned Advocate, appears for the petitioner.

Mr. N. Bharali, learned Advocate, represents the private
respondent.

Mr. K.Khan, Addl, Sr. GA, and Mr. P.Yobin, learned Advocate,

represents the State respondents.

We have heard learned counsel for the parties and perused the
pleadings of writ petition. At the very threshold, on being asked as to
why the revision was filed only under provisions of Rule 36-A of the
Rules for the Administration of Justice and Police in the Khasi Jaintia
Hills, 1937, which provides for both namely, appeal and revision and
not with the aid of provisions of the CPC, there is no satisfactory
answer at the Bar. Thus, on a request made by Mr. HS Thangkhiew,
learned Sr. counsel, the matter is adjourned for one week.

List on 05-12-2014.

JUDGE JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah






WP(C). No. 322 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR. JUSTICE T.NANDAKUMAR SINGH
THE HON’BLE MR JUSTICE S.R.SEN

28-11-2014

Mr. KS Kynjing, learned AG, assisted by learned Advocates Mr.
S.Sen Gutpa, and Mr. P.Yobin, appears for respondents.

Learned AG, prays for and is granted one week’s time to inform
the Court about the progress made towards compliance of the earlier

orders passed by this Court. List on 05-12-2014.

JUDGE JUDGE CHIEF JUSTICE (ACTING)

S.Rynjah



